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Dr. M M. Das: It ~ premature to 
answer that question. 

'CTo ~ mI : miT ;;fr ~ ~ 
\T~ if: ~T ~ 'if<1 ~i ~, 'flIT ~;;r­
mr ~, ~ iHf~ .j'j, m~ if; 
~T <fl:tIi ~m ~; ~« it o,<"T.T' ~; 
m~ i!?r{ ~ ""T ~ ? 

Dr. M. M. Das: I would like to have 
notice for this question. But this 
much I can tell the hon. Member 
that Dr. Sankhalia of the Deccan 
College Post-GTaduate Research In-
stitute has carried out some excava-
tions near about Dwarka. 

~ ~ ~ : it ;;r1 'ift;i lI6T 
l:lJY'f ~f: t ~ ~ 'flIT ~, q;ft~ 
l)OrT<: m<'f TJ'if ~, ,f'i<r l;0fT"{ m<'f 
TJ"fT tl:TtTf <IT f'f'<A'T ,!OO ~7 

Dr. M. M. Das: It is "xpect'ed that 
the exhibil,s that have been found 
belong to the IndUs Valley Civilisa-
tion, that is, about 2,000 to 2,500 years 
before the birth of Christ. Dr. 
Sankhalia has found some palaeoliths, 
that is, old stone implements used by 
primitiVe man in areas adjacent to 
Uris particular place. It is difficult 
to find out the exact age of those 
stone implements; it may be 5.00,000 
10 6,00,000 years. 

~ m ~ ;;fr itf%if~ 
~ l:lJY'f r{ f., ~ 'flIT. 'flIT ~ ~, iflI1' 
if ;;rr;r ~ ~ ? 

Dr. M. M. Da.s: I have already .aid 
that we have not recei..-ed a detailed 
report of these excavaticns. 

Grant Of MIning Lease for Mangauese 
and Chrome Ore 

om. Shri Surt'.ndranath Dw~ved,.: 

Win the Minister of MInes aDd Foel be 
pleased to refer to the reply given to 
Starred Question No. 692 on the 3rd 
A.pri!, 1963 and state: 

(a) wheL'oer the fIl1m Serajuddin & 
Co. was permitted mining lease 10r 
Manganese and Chrome Ore after 1956; 

(b) if so, how many leases were 
granted to the firm and in which years; 

(c) whether this firm w~ one of 
the parties whose lease was revired by 
the Central Government and whether 
Government of Orissa Wa.! opposed ... 
this revision; and 

(d) if so, on what ground, th.e revi-
sion was permitted? 

The Minister ., MiDee and "Bel 
(Shri K. D. Malaviya): (a) and (b). 
The Government 01 India do not grant 
any mining lease. Under Section 5(2) 
Of the Mines & Minerals (Regulation 
& Devel0pment) Act, 1957, the S:ate 
Government is required to obtain prior 
approval of the Central Government to 
the grant of mining lease 10r minerals 
specified in the First Schedule to the 
Act 'I1wo proposals for the grant of 
mining lease (one for manganese and 
the other for chromite) in favour 01 
Mis. Serajuddin & Co. were received 
from the Government .r Orissa one 
each in 1957 and 1958 and approval of 
the Central Government thereto· was 
conveyed to the State Government. In-
formatKln as to whether these two 
leases were actually granted by thl'! 
State Government after obtaining Cen-
tral Govermnent's prior approval. is 
not available. 

(c) No Sir. 

(d) Does not arise. 

Shri 8ureDdranath DWindy: The 
Industrial Policy Resolution has clearly 
prohibited these mining le~es being 
granted after 1956. It is the policy of 
the Central Government that whenever 
any recommendation comes from the 
State Government in this malter, auto-
matically it will approve it? Is it not 
a fact that, so far as the particular 
mining leaSe to Messrs. Serajuddin 
and Company is con""rned, except 
Messrs. Serajuddin and Company no 
other private party was gYven the min_ 
ing lease fOr chrome ore since 1959? 

8hri K. D. Malan,..: Sir, the latter 
part of the q uestion ~ not correct. 
But I might explain that since 11151 
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when the Industrial Policy Resolution 
laid down the control of special min-
eral ores by the Government, the 
Ministry of Mines and Fuel examined 
ihis question through the expert com-
mittee and surveyed the whale coun-
try for major minerals which were 
coming under the Schedule A. There 
are several minerals which are not 
major for which I am also making 
an enquiry as to what specific rules or 
regulations may be laid down for 
clistribution. Throughout the country, 
thousands of applications were received 
after the expert committee had com-
pleted its report and recommendations 
and carved out major ores which had 
10 be controlled by the public sector, 
or worked by the public sector either 
lhrough the Central Government or 
lhrough the State Governments. The 
rest isolated chunks Of areas were left 
back. Tney were given back to the 
State Governments to be treated as if 
they were like other non-Schedule 
minerals. Now, those small isolated 
areas according to our Ministry and 
also according to the Planrung Com-
mission were advised to be left out for 
the private sector. On that basis, on 
that background policy, thousands of 
applications were received frOm the 
rest OJ' the country. The mpnber, 
perhaps, I have also got. SinCe 1956, 
there have been 2,618 references from 
all State Governments seeking the ap-
proval of the Centra! Government to 
the grant Of mineral concessions to pri-
vate companies rela ting to schedUled 
minerals. Of these 2,618, ~.382 have 
been approved by the Central Govern-
ment in the normal course. 218 have 
been rejected and 18 are still pending. 

So far as the chromite lease, are con-
cerned---I speak from memory because 
they are still being examined and they 
have to be placed On tile Table of the 
House in response to the wishes of 
my hon. friend Hem Barua-there 
were two leases granted to Serajuddin 
& Co. from Orissa. One was for man-
ganese and tile other was for chrome. 
They were given on the sponsoring 01 
t~e State Governments and their in-
itiation. AU that we had to do was 

only to approve them in the formal 
way. 

Shri Surendrana.th Dwivedy: He has 
not replied to the first part of my ques-
tion, whether in spite of the Indus-
trial Policy Resolution it is incumbent 
on the Government of India, whenever 
they get a recommendation from State 
Governments, to simply approve it and 
that they have nothing to do in the 
matter so far as the implementation 
OJ' that particular policy is concerned. 
He has also not clarified whether this 
particUlar chrome are tor the area 
which was given was the isolated area 
about which the experts had opined. 

Shri K. D. Malaviya: I think I clari-
fied the position. But I would again 
try to do so. About those areas which 
were isolated, the State Government 
were expected to treat it as if it was 
normal non-scheduled minerals and 
they could have sent their recommen-
dation and all that we had to do was 
to send OUr formal approval. This 
chrome area was not in that reserve 
area. The State Governments were 
required not to send any recommenda-
tion to Us from areas which were re-
served for private sector and where-
ever such areas were recommended by 
the State Governments which lay in 
the reserve area, tile Government of 
India took special care to see tila t 
they were not thrown open to private 
sector unless the public sector. the 
State authorities and the Central Gov-
eI'lUllent autilorities had clearly decid-
ed not to work that area in the next 
few years. 1 do not think there are 
too ma,.y areas which are being taken 
out from the rpserve area to be left 
out fOr tile priva~" sector. 

Sbri Sarendranath Dwivedy: About 
the revisions of the mining leases, is 
it not a fact, as the Minister has stated 
earlier, tilat there were six cases which 
were revised in 1962 and there were 
cases whiCh were revised in 1959 aad 
1961 and may I know whether these 
revisions of the mining leases that were 
made were those that were obtained 
from the Government of India prior 
to 1956 or whether new mining leases 
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that were granted after 1956 also came 
for revision from the Government of 
Orissa? 

Shri K. D. MalaYiya: I do not know 
with regard to the specific details. 

8hri Surendranath DwivedJ': You 
_promised to give more particulars on 
tb.at da,.. 

8hri K. D. HalaTiJ'a: I said there are 
many other case. and, as an assurance 
to the questions put by Shri Hem 
Barua, that papers will be laid on the 
Table of the HoWIe. But, in order to 
...sure my friend, I would like to state 
that in thi. latter period from 1956 to 
1962, So tar a .. chrome leases are con-
cerned, there wa. not one single case 
where the Government ot India took 
any initiative. 

8hri Surendr&n&tJl Dwini,.: There 
ie no question of initiative. 

8hrl K. D. MalaTiya: All these min-
ing leases that were aponsored, whe-
ther they were pre-1956 .... 

8hri Surendr&na.l;h DwivedJ': They 
.... ere in league. As far as this finn 
is concerned, both are involved. 

~ K. D. Malaviya: I do not know 
what he insinuates. 

Shri Hem Baraa: Both the Centre 
and the State Government. 

Shri Surendranath Dwived,.: There 
is no question ot initiative. Do not take 
the plea that the State Government re-
commended. There is no question of 
initiative. (Interruption) 

Mr. Spsker: Order, order. 

Shri. K. D. MaJa'riya: I do not know. 
I say, whether it was pre-1956 or post-
1956, no chrome mining lease was 
initiated by the Government of India. 
AU the details that are still to be laid 
On the Table of the House in response 
to Shri Hem Barua's query will be 
there, which will perhaPs satisfy hon. 
Members that the Government Of India 
did not take any initiative. 

I!Ibri SurendraDath Dwivedy: That is 
Il dift'erent question altogether. I put 

the question with regard to a previous 
question to which a reply is asked for. 
In reply to the original question, the 
Minister said that one was revised in 
1958, the second in 1959 and the third 
in 1961, and in 1962 six were revised. 
When I asked could you not give us 
the names of the parties, he said, I 
will check up. That was the question 
which was put. He says something. 

Hr. Speaker: In the statement, he 
will supply aU the information. I hope 
that would be done. 

Shri K. D. Malariya: All the details 
will be supplied. 

8hri Hem Baraa: May I know if it 
is not a tact that an application from 
Messrs Serajuddin & Co. for the export 
of manganese ore against machinery 
to be imported for the Oil and Natural 
Gas Commission on a' barter basis 
was forwarded by the MiRes and Fuel 
Ministry to the Commerce and Indus-
try Ministry on the 29th of March, just 
a day earlier or the day before which 
Mr. Serajuddin was arrested, and if 
so, may I know what are the special 
considerations on account of whiCh this 
application of Messrs. Serajuddin & 
Co. was forwarded to the Commerce 
and Industry Ministry because this 
firm wag already in disgrace and dis-
credited .... 

Mr. Speaker: Order, order. This 
question is not relevant. 

Shrl Hem Baraa: 
it is relevant? 

May I submit, 

Mr. Speaker: The original question 
was about mining lease for manganese 
and chrome ore. Serajuddin & Co. is 
not under discussion. 

8hri Hem Barna: May I submit, 
according to my simple understand-
ing, ... 

Mr. Speaker: Order, order ... 

Shrl Ht!m Barna: ... may I submit 
to you with all humility the pW1poSe 
of this question is to pin-point the 
shady negotiation or the shady deal 
with Messrs. Serajuddin & Co. 

Mr Speaker: Order, order. 



10143 Oml AnsweY3 APRIL 17, 1983 Oral Aruwers 

Sbri Hem Barua: 
~,:-,:'_:.ngs from this. 
pin-point 

My question 
I want to 

Mr. Speaker: Order, order. Would 
he kindly resume his seat? I have to 
look to this question that is before me. 
lt is not an enquiry, whole Of it, 
against Messrs 8erajuddin & Co. Or any 
shady deals that might have been 
entered into Or not entered into. I 
am not concerned. During this parti-
cular question, I am confining mysel1 
to this. The question is clear, whether 
the firm Serajuddin & Co. was per-
mitted mining lease for manganese and 
chrome are after 1956. 

Shri Hem Banla: What i. the pur-
pose behind the question? 

Mr. Speaker: I do not know what i~ 
the purpose behind it. 

Sbri Hem Barna: The whole thing 
is in connection with .... 

( Mr. Speaker: t:<o, no. Shri Kamath. 
8hri Hari Vishnu Kamatb: Arising 

out of an~er to part (a) of the ques-
tion about mining lease given to 8era-
juddin & Co., is it a fact that not merely 
was the matter taken to that stage, 
but also he was recommended a lease 
lor the export of manganese are by the 
Minister to the C<mUl1erce and Indus-
try Ministry at the same time as Mr. 
'Serajuddin's brother or relation Sham-
.uddin was given an import licence 
for the import of machinery for the 
Oil and Natural Gas Commission? 

Mr. Speaker: Again, it is the same 
thing. 

Shri K.. D. Malaviya: 
reply to that question. 

want to 

Mr. Speaker: It is not necessary 
that because he wants to reply, there-
fore, I should permit him. 

As far as I have been able to follow 
that question, it is just the saine ques-
tion as was put earlier but in another 
form. 

Sbri Hari VlsIum Kamath: This 
i. different. 

Mr. Speaker: Then too, .... hat objee-
lion. 

Shri K. D. Malaviya: I threw a 
challenge to the hon. Member eittiJ.t 
opposite. Is he prt'p'lred to accept it? 
(Interruptions) . 

Shri Surendranath Dwivedy: A 
specific question is put but replies are 
not given. What is this challenge? 
Does the han. Minister accept the 
challenge? He does not resign but 
throws a challenge. It is a disgrace. 

Shri Hem Baraa: I IlUlde some 
charges against this Ministry but he 
could not reply to thOSe char~s. 
(Inte1'T14ptions) . 

An Hon. Member: He has to resign. 
Mr. Speaker: Order, order. The 

hon. Member had asked the same 
question in another form. 

Shri Hem Barna: He did not reply 
to some charges which I had made in 
the course of my speech on the 
Demands of his Ministry. 

Mr. Speaker: After making his 
observations, the han. Member must 
resume hi. seat. I am crying again 
and again that he should resume his 
leat, but I lind that he still continuet!. 

Shri Hem Baraa: As soon as you 
stood up, I resumed my seat. 

Mr. Speaker: If the hon. Minieter 
wants to reply, he may reply now. 
J~ Shri K. D. Malaviya: What my han. 

V friend 8hri Karnath has said is incor-
reet He should correct himself by 
accepting my statement that all that 
he has said is not correct Ne 

J Shamsuddin's or Serajuddin's propo-
;1 sal has been forwarded for recom-
,J mendation by the Ministry of Mines 
.\ and Fuel to the Commerce and Indus-
. try Ministry for exchange on barter 

basis. 
i Re: S.Q. No. 910 

0J1t ~~: fro ~~ 
qo~~~1 

~~:~~~<m:"'1iI if; 
futT: u;r ~ ~ ~ I ~ qtf.l ~ 
if ;yTfu~ f1f<'fT {1m I ~ ~ ~ 

~~al 




